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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorisecl 
by the Committee, do present on their behaH this Hundred and 
Eighth Report on action taken by Government on the recommenda-
tions of the Public Accounts Committee contained in their 92mI 
Report (Fifth Lok Sabha) relating to Ministry of Defence. 

2. On the 26th May, 1973, an 'Action Taken' Sub-Committee was 
appointed to scrutiniSe the replies from Government in pursuance 
of the recommendations made by the Committee in their earlier 
Reports. The Sub-Committee was constituted with the following 
Members: 

Shri H. N. Mukerjee-Ccmvener 

2. Shri Sunder La! 
3. Shri Biswanarayan Shastri 
4. Shri M. Anandam 
5. Shri Nawal Kishore 
6. Shri H. M. Patel 

1 
I r Members 
I 
J 

3. The Action Taken Sub-Committee of the Public Accounts 
Committee (1973-74) considered and adopted this Report at their 
sitting held on the 19th February, 1974. The Report was finally 
adopted by the Public Accounts Committee on the 11th March, 
1974. 

4. For facility of reference the main conclusionslrecommenda-
tions of the Committee had been printed in thick type in the body 
of the Report. A statement showing the summary of the main re-
commendations I observations of the Committee is appended to the 
Report (Appendix). 

5. The Committee placed on record their appreciation of the as-
sistance rendered to them in this matter by the Comptroller and 
Auditor General of India. 

NEW DI:r..m; 
MArch 13, 19'14-
Ph4lguncz 22, 1895 (S) . 

(v) 

JYOTIRMOY BOSU, 
ChcPrmma, 

Public Accounts Committee. 
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REPORT ·'1, 

'This Report of the Committee deals with the ~ction taken by 
Government.on the recolJlmendatipns'contalned in their 92nd Report 

, -(Fifth Lok Sabha) on Comptroller -and Au~tor ~Jl~ral's Report 
for the year 1970-71. Union Governme~t -(Defe~eServices) which 
'WaB presen~d to Lolc Sabba on the 26th April, 1973. 

, . 
1.2. Action Taken Notes have been' received' in respect of all the 

'20 recommendations in the Report. 

l.3. The Action Taken NoteslStatement, on the recommendations 
,'have been categorised under the following heads:-

(i) Recommendationslobservations that· huve been accepted 
by Government. , 

S. Nos. 1, 2, 4-12, 14-W &: '20'. " 

(ii) RecommendationslobseT~tions which the Sub-Committee 
m'olY not desire .to pursue in the light of the replies oj tlJe 
Government. 

Nil. 

(iii) Recommendationslobservations replies to which have 
not been accepted by -the Sub-Committee and wh£CJ, re-
quire reitertLti071l. . 

S. No. 17 

(iv) Recoll'l.mendationslobm-Vationa.in respect of which Go-
vernment have funmhed interim 'replies. 

S. Nos. 3; 13, 18 and li. 

• _' "'. .", • , l' • 

1.4. The C~U. hote t .. t 8aaI "»Iln .iII reprci to tbose re-
-eommendatiollS' to wlaicla' oaIy interim ,e.Hes laave 10 far beeD fur-
nished wUl be submitted to theal expeditiously after getting tbelll 
.-ted by ,Audit. 

"I (. 

1.5. The Committee will now deal with action taken by Govern-
ment on some ot the '1'ecOinmendatiOlll. 
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Procurement 0/ Tvre' cmd Wheel diacs-(prnagrrrph I.l'f-..8. Ito. 0-

1.6. Dealing with a procurement of AIle! tyre equ.ipment, the 
Comnrlttee in paragraph 1.17 had observed as follows:-

,. ~. 

"The Com~ittee note that the Research and Development 
Organisation of the Ministry of Defence, after carrying 
out trf,.ts recommended sand tyre equipment for use on 
three types of military vehicles, namely, Jeep, Nissan 
truck and 3 tonne TMB, which were selected for deploy-
ment in the sandy areas. However, no field trials of the 
sand tyre eqUipment to be fitted with NisAn trucks were 
made as the special type of wheel required for trials on 
these trucks was not availatile and it was considered un-
wise to invest some amount on the manufacture of one 
or two trial wheels. The type of the eqUipment to be 
fitted on the Nissan trucks was decided on the basis of 
the assumption that whatever equipment could; be fit-
ted on Dodge trucks would also be useable on Nissan 
trucks. Again the samples of the sand tyre equipment got 
manufactured by a private firm were tested under diffe-
rent conditions. The eqUipment meant for use on sandy 
soil was put on trial in Calcutta, where there was no 
sandy soil. On the basis of these faulty trials bulk orders 
for procurement of sand tyre equipment consisting of 
wheel discs, tyres, tubes and flaps were placed and equip-
ment worth more than Rs. 38 lakhs was received. When 
the equipment was issued to the units, deployed in sandy 
terrain, it was round that it could not be used with ad-
vantage on the vechicles for which it was intended. The 
entire equipment was lying unutilised and the amount 
spent on it may be said to have been totally infructuous. 
The Committee take a serious view of this for no one 
seems at-any stage to have thought of taking the obvious 
precautionary steps to make sure that what was being 
ordered. was capable of being used. The Committee desire 
that the circumstances leading to the adoption of sand 
tyre equipment for Nis~ trucks without field trials and 
the omission to carry out trials of the sample equipment 
under the appropriate condition before ;J?lacing a bulk 
order for manufacture may be investigated with a view 
to ftxbig incUvidual reSponsibility.'; . 

j. 

1.7. In their reply, dated the 9th January, 19-7., ithe Ministry of 
Defence have stated:-

"The question of settin& up of a Board of OfIlcers to inv~i-
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gate the case has been examined in consultation with, 
Army Headquarters and Research and Development Or~ 
ganisation. As desired by the Public Accounts Committee-
a Board Officers is being set up to investigate into the cir~ 
cumstances that led to this situation and to fix responsi-
bility." 

1.8. Tbe Com_ttee observe with distress it hal taIIea • montlis 
to repcwt that a Beard of OfIlcftS is being set up to "vesticale the' 
circumstances ieadin, to tbe adoption of saDd t7ft equipment for 
Nissan trullCks without Wd trials and the omission to carry out triads 
of the sample equipment UDder the appropriate C8ndition before 
placin, a bulk order for manufacture. The Committee should be' 
informed of the reasons for tbe delay and perlOns responsible for 
this lapse. The Committee wilh that tbe Board should be set Up' 

without delay siDce mucb time has all'eady been lost. They would 
also like to be apprised ..,f the ftn.inp of the Board and the discip--
Hnary action taken. 

Uneconomic working of Explosives Factory (P~TagTaph 2.6~-S. No. 
12) 

1.9. Commenting on the uneconomic working of the Explosives 
Factory, the Committee in paragraph 2.66 of the Report had observ-
ed as under :-

"The uneconomic working of the Explosives Factory can be 
seen from the fact that during the year 1970-71, the total 
cost of production was only Rs. 2.22 crores as aga,inst the' 
capital investment of RI. 15 crores ( upto March, 1970). 
During the two years, 1969~70 and 1970-71, the overheads 
alone accounted for about 74 per cent of the cost of pro-
duction. This points to the need to fully utilise the capa-
city of the various plants. The Committee, therefore, de-
sire that there should be a comprehensive examination of 
the position at the Government level in order to initiate' 
timely action to achieve selfooSUftlciency In respect of the' 
pre~t requirements of explosives and to' reduce the cost 
of production." 

1.10. In their reply, dated the 15th December, 19?3; the Ministry 
of Defence have stated:-

!.f' 

"No imports are now permitted nor requtrec:r 1ft. respect of the' 
. '.; apI.uveli beiAa·, preducad in the .. E:q,IOIiVIH. raetory. 

HoweYe, wWl. re .... toaew. ~,.af e1tJloajveJ ev_ if 
~ ~ .... I ': ~ 'J. ; 
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final action is taken to achieve ae1f-sufBciency, the deve-
lopment work is likely to be time-consumtng and this posi-
tion will have to be accepted. 

As regards the cost of production, the cost can be brought 
down substantially only if production is kept at higher 
levels. The productio,?, in .1~~-72 an~. ~,97~-73 .. has .been 

I~hjgher. I 'I1le cost 'pf . 'p~o~l:lc~lOn :?f:lMl ,~~~Atems woQ].d 
,have"'~urther. come ~o~ ~ll~ fo~ .~~"r~~ing ~ost ,o~ :raw 

., materIals' lin rbllnd' ahd hlgher ~ncui~nce of .l~bour aad 
I' ~upervisfon ehirges.'t.,. , . . ;' .' , 

l.ll. The Mi"-by'. reply is .DOt .tothe perint aIM' is In ,eneral 
term.. The •. Committ .... the.iM'e, _iterate that .: comprellensive 
.examin.atioo. of t~e. working: vi tile explosive f.dory'should bew. 
dertakell _tollce at ,the Govel'llmellt lewlaad a farther repott given 
clearly setting out the steps pn)poJed . to he fa .. to' speedily estab. 

lish adequate production of the required varietiH -wi ..,losives and 
at reduced cost. 

DeLay in utilisation of rejected steel bars (Parag1'tlph 2.92-8. No. 
15). 

1.12. Commenting on the import of defective steel bars worth 
more than Rs. 49 lakhs, the Committee in paragraph 2.92 of f'lie 
Report had observed:-

"The Committee note that so far it has not been found possible 
to utilise the rejected steel bars worth more than Rs. 49 
lakhs. The Committee desire that all necessary steps may 
be taken urgently to 'Censure that the entire quantity of 
the unused stock of steel bars is ·put to ·economic use." 

1.13. In their reply, dated the 18th December, 1973, the Ministry 
.of Defence have stated:-

"The question of utilisation of the steel bars within the Ord· 
nance Factories for manufacture of one type of mortar 
amIJunition has been examined afresh. Certain technical 
.trials have been undertaken in this connection which have 
given encouraging results and decision has been taken to 
utilise part of the steel bars for manufacture of 50,000 Nos. 
of one type of· mortar ·ammunition. Fur"htrr efforts are in 
hand for exploring the possihllity ;()f utililing.tae balaQee 
steel bars for production of ammunition items i.n the Ord-
naaee· Factoria." 

. ·1 .. 14.·1fte CGmudttee ver,·· *.a r..- *'-tit'" taken more 
.... ,,. ...... Iecl .. · ... ·t)le 'lit ...... ., .... ",the steel bar • 
• ported d ....... 1l18-li at • cost of over ... CI laldllia forelp ex· 



S 
Ie.. The ·~1S1n uti1isatioa lDay b.,. Je,po~~ ~o~he~. They 
...... '·abo·1Ib 'to bow tl)e resuIU of ~ ".0. fW .. u,.ploriac the 
.p6ssibiBty of utilislna the 'balance quantity which ther.,Jaope win be 
speedily dOlle.lt is necessary' tha,t the personnel .I'.,onsible for 

. the serious lapse are broaghf to boOk undue _vice. to the Commit-
tee; '., " 

Import of steeZ bar,S and procurement of defectlve lathes (Paragraphs 
2.90 and 2.131-S. Nos. 13 and 19 respectiveiy) • . , 

1.15. It;l paragraphs 2.90 and 2.131 of the Report, the Committee 
had raised certain issues for investigations with a view to fixing res-
ponsibility. The Committee had observed as follows:-

2.90.-5. No; 13: 'The Committee are. unhappy to learn that 
2,400 tonnes of steel bars of a specified quality required 
for manufacture, of ammunition shells in an ordnance 
factory imported during October, 1968 to January, 1969 
were found to be' unsuitable for the purposcl for which 
they were procured. Out of the total quantity of 3,000 ton-
nes only 606 ronnes of the 'steel bars could be accepted and 
the balance value at Rs. 49.63 lakhs were rejected as 
unsuitable. From the information made available to the 
Committee it is clear that the defects in the steel bars 
crept in at the time of the norrb.alising process. Normali-
sation of steel bars in the factory, which ought to have 
been done in still air as per the standard procedure was, 
according tv the Chief Inspector of Metals, IshapOI'e,. done 
in a blast of very cold air, which affected the physical 
proporeties of the metal. It is ,unfortunate that the Ins-

, pee tor of DG. ISM, London who carrjed out the inspection 
,t the factory failed to verify the method of normalisation 
adopted as he, took it for granted that the normalisation 
had been done as per the normal practice. This is a serious' 
lapse which the Committee feel, ought to have ;·beea t~­
vestigated fWly for fixing l'e8P0ll$ibility in 1~69 when. t~e 
,defeds .first came ~ Ught. Th.e. Committee we;re informed 
that the particular inspector was allowQQ ,to resign in 
June 1972. The reasons why no action was taken against 

. \he"'ltts'pector before . lYe' was .Ilo.ed to ftIIigft"'" be 
gon~' iht'o ' t!r.itieallY" and,respo!lSlbtlHy' fixed' ;fcW!Oe ,lapse 

'f',· I· C)h·/the ~ of''ttiej&n~rli~oftI81i1S: ·,.heic.mmtttee de-
, " , ',.: 'stre. 'tha't"iegal" 6p~~ , .~lJlh"l'IiM '.;~' pIInt 

.!i~tll~I"~·'B~ppliet'i~Ula'h~" ~"Ito .... ce 
,:!. ", thedef~etive'lJtipplteS"at thett:o~~dtfdier;thl·petatee 

clause." 
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2.131-5. No. 19: "The Committee find that 11 la~s procured 
at a cost of Rs. 1.75lakhs were found defective on erecUon. 
Although the DGS&D is of the view that the inspection 
wu done properly, the Defence Department have consi-
dered that all the detects are attributable to defective 
workmanship design. The lathes could have been rejected 
it proper inspection had been carried out by actual trial 
by the DGS&D's inspector before despatch. The Com-
mittee desire that the matter should be investigated with 
a view to fixing responsibility." 

1.16. In their reply, dated the 18th December, 1973. the Depart-
:ment of SUPply have stated as under seriatum:-

2.90.-S. No. 13: "The question of fixation of responsibility is 
under examination of the Vigilance Wing of the DGS&D. 
The findings of the vigilance probe would be intimated 
to the Committee in due course. 

Recommendation of the Committee to obtain legal opinion whe-
ther the supplied could be held responsible has been 
noted for compilance and the Committee would be inform-
ed of the final outcome, in due course of time." 

2.131.-S. No. 19: "The matter regarding fixation of responsibiMy 
is being investigated by the Vigilance Wing of the DGS&D. 
The findings of the vigilance probe would be intimated 
to the Committee in due course." 

1.17. The Committee had raised certain important issue~ for in· 
vestigation with a view to fixing responsibility. They are indeed 
distressed to leam after n"ar)y ')oDl 8 months that the matters are 
still under examination by the Vigilance Wing of the DGS&:D. Such 
delays indicate a -disturbing lack of sense of urgency in processing 
the recommendations of the Committee and it is bound to create mis-
apprehension. The need to gear up tire Vigilance Wing of the 
DGs&D to expeditiously attead to such !!Iatten has been impressed 
upon the Ministry in the 89th Report (Fifth Lok Sabha). The Com-
mittee would await a report on the outcome of the lDvestigation with-
in three IDOntbs. 

1.18. Ae· nprds the observations of the Committee contained. in 
par ... p" 2.18, at leMt tile l.aI oP ..... could have b1 DOW been 
obtaIMd _ tile poiat wlletlaer the .p,lier eould be held respoDSible 
.. tile defeeti .. ·IIIPPu.. Repeftabl" eyea tid ..... DOt 10 far bee.· 
..... 'I'M C .. -ttt.e .... tlaat the ..... o,_ion _oald be obtaill-· 
ed .... wlth .... Mdt .... actloD taka UDder batlmatioa to them. 
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A" .. alift~ lu.moces (Paragraph 2.118-8. No. 17). 

1.19. Commenting upon the receipt of defective annealing fur-
naces without proper inspection, the Committee in paragraph 2.116 
of the Report had observed as follows:-

uThe Committee regret that three double-chamber annealing 
furnaces were found defective on receipt. Payment of Rs. 
5.82 lakhs representing 80 per cent of the cost was made 
after initial inspection. The Committee do not think that 
the inspection was adequate in so far as the equipments 
were not assembled in the firms works and defects remov-
ed prior to despatch. This aspect should therefore be gone 
into." 

1.20. In their reply, dated the 18th December, 1973, the Depart-
ment of Supply have stated:-

"In case of heavy equipments and big plant and machineries, 
complete assembly with all the component part and 
installation at firm's premises and testing the same there-
after for proving the performance/capacity are not feasi-
ble. Such plants cannot be despatched duly assembled with 
all the components and if this is done then dismantling 
the same may result in damage to the component parts 
and mis-alignment, thereby presenting difficulty in its 
subsequent assembly at the consignee's end. Therefore, 
in such, cases, ttte contract stipulated inspection of com-
ponent parts only at firm's works or at the premises of their 
sub-contractor (which may not be at the same place). 
After inspection, the components are sent by the firms 
direct to the site and the final performance checks/tests 
are carried out at site after completion of installation I 
errection. 

The initial inspection of the component parts in this c.ase was 
carried Qut at dUferent places. The fire bricks were ins-
pected by Director of Inspection (Met). Burnpur; Deputy 
Director of Inspection (Met), Rourkela and the Director of 
Inspection, N.I. Circle, New Delhi. The rest of the com-
ponents were inspected by Director of Inspection, Bom-
bay. As per terms of the contract, the component parts 
were sent to the consignee after initial inspection and the 
performance test could only be carried out after complete 
assembly of the component parts and inside linin, of the 
Furnace with ftre-bricks and completion of erection/ins-
tallation of the FurnaCes by the consignee. 
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From the a~ove it will be s~en that inspecti.on of the as~.i 
bled Furnace at the firm's works was not feasible. The-
components after initial inspection were sent from 
different places direct to the site. The discrepancies'Doted,; 
during the final inspection related to design, defec·t8 and 
performance which could be observed during erection and 
test at site only." 

1.Z!. The Committee Do~e the view of the Department of Supply 
that the iDSpeedoD of the assembled furDace at tbe Inn'. works \Va 
DOt feasible. However, from the IUlt_e of the defeets reported by 
the Department of DefeDce Production vide para 2.110 of the Report 
it is clear to 'the Committee that the initial inspection was not pro-
perly done. They, therefore, suggest that the failure to detect tbe 
defects of tbe component parts should be carefully examined. T~e 
penoDS responsible for the lapse he Hougbt to book under 8dvi~e· 
to the Commit(ee. 



CHAPTER D 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY aOV&RNMENT 

ReeommeDdation 

The Committee note that the Research and Development Orga~ 
niotion of the Ministry of Defepce, after carrying out trials recom~ 
mended and type equipment for use on three types of military ve-
bicles, namely, Jeep, Nissan truck and 3 tonne TMB. which w~re 

selected for deployment in the sanCy areas. However, no field trials 
of the sand tyre equipment to be ntted with Nissan trucks were' 
made as the special type of wheel required for trials on these trucks' 
was not available and it was considered unwise to invest -some 
amount on the manufacture of one or two trial wheels. The type 
of the equipment to be· fitted on the Nissan trucks was decided on 
the basis of the assumption ~a,t whatever equipment could be' 
fitted on Dodge trucks would also be useable on Nissan trucks. Again 
the samples of the sand tyre equipment got manufactured by a 
private firm were tested under different conditions. The equipment 
meant for use on sandy soil was put on trial in Calcutta, where there 
was no sandy soil. On the basis of these faulty trials bulk orders for 
procurement of sand tyre equipment conSisting of wheel discs, tyres. 
tubes and fiaps were placed and equipment worth more than Rs. 
38 lakhs was received. When the equipment was issued to the units 
deployed in sandy terrain, it was found that 'it could not be used' 
with advantage on the vehicles for which it was intended. The entire' 
equipment was lying unutilised and the amount spent on it may be 
said t('l have been totally infructuous. The Committee take a serious 
view of this fdr no one seems at any stage to have thought of taking-
the obvious precautionary steps to make sure that what was being 
ordered was capable of being used. The Committee desire that the' 
c1reumstances leading to the adoption ofund tyre equipment for 
Nissan tr11clcs without field trials and the omission to carry 'out 
trials of the sample equipment under the appropriate condition be-
fore placing a bulk: order for manufacture may be iDYestfgatedwitb 
a .7" ,to bingfnciividUal responsibility. 

The Committee would alw.¥1re _ibe'apprised of the action taken 
In the .matter otiDtrodu~ion of. a modiftcati~n kit. ,fQ1' maldng ,the-

9 
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.equipme~t usable on the vehicles. Adequate steps will no doubt 
-be taken to ensure that the equipment lying unused is properly 
maintained . 

.lSI. Nos. 1 & 2 of Appendix II to 92nd Report of P.A.C. (1972-73)] 

AetIoD takea 
The question of setting up of a Board of omcers to investigate the 

case has been examined in consultation with Army Headquarters 
.and Research and Development Organisation. As desired by the 
Public Accounts Committee, a Board of Officers is being set up to 
investigate into the circumstances that led to this situation and to 
:fix responsibility. 

2. The equipment has been fully utilised with the help of adap-
tersLmodification kits procured in the first quarter of 1972. 

It is confirmed that adequate steps have been taken to ensure 
-that the stores were properly maintaVted. 

[Ministry of Defence O.M. No. 12(1) 173ID(O-I) , dated 9-1-1974] 
Recommendation 

The Committee note that a decision to set up an Explosives 
Factory was taken'in September, 1959. The production of explosives 
was expected to be firmly established, by 1963 resulting in a saving 
of foreign exchange of about Rs. 4 crores annually beside'J making 
the country virtually self-sufficient in regard to an item of consi-
. derable importance. The factory was, however, set up gradually 
during February 1961, and January 1966. Consequently, the esti-
mated cost of the project went from Rs. 11.70 crores to Rs. 14.80 
crores. The delay was mainly due to lack of proper planning. Consi-
·derable delay also occurred in the ordering of the equipments. The 
-Committee are surprised that according to the Secretary, Defence 
-Production, "It is very rarely that the time prescribed in the project 
report is adhered to." There should have been a realistic time sche.-
dule for the various items of work and it should have been adhered 
'to. The Committee suggest that in future there should be a perio-
dical review of _ the implementation of such big projects, at the 
rGovernmentlevel. 

[So No.4 (Para 2.21) of Appendix II to the 92nd. Report of the 
P.A.C. (Fifth Lok Sabba)] 

Aeti_~ 

'1)e Committee's suggestion that in future ther~ should be a 
-p!riodical review of the implementation of big proJects has been 
.,ted. Presently, such major projects are periodically reviewed by 

, 
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.he Director General, otdriance· Fa~tories and by the Government 
·to ensure their ~plementation as per programme. Apart from 
.!PE~T Ch~rts, assIstance of computer is also availed of to review 
maJor. proJects. The Raksha Utpadan Board, a high powered repre-
'~ntative b~dy with administrative and financial powers, also perio-
ldically reVIews the progress/performance of all major projects . 

. [Ministry of Defen~e O.M. No. 39111721D (Project), dated 15-12-1973] 

Bec:ommeDdatlo-. 

Apart from delay, optimum utilisation had not been made of the 
available capacity, the process plants for the intermediate products 
as also the connected acid plants have remained under.rutilised and 
production has been low as compared to capital investment. The 
Committee have dealt with these aspects in the succeeding sections 
of this Report. " 

I~, I 

[Sl..No. 5(Para 2.22) of Appendix II to the 92ndReport of the P.A.C. 
(Fifth Lok Sabha)] 

• Action taken 

Noted. 

[Ministry of Defence O.M. No. 39111721D (Project), dated 15-12-1973] 

Beeommendation 

'The Committee feel that the purchase of explosive production 
plant of 1937 vintage from UK in preference to a new plant offered 
by a German firm was unwise. No performance guarantee could be 
obtained for this plant. Its residual life after reconditioning was 
stated to have been assessed as only 7 or 8 years. Alhtough the Ger-
man plant was costlier by about Rs. 71 lakhs, according to the data 
·given to the Financial Adviser, its purchase resulted in a saving of re-
eurring expenditure of Rs. 31.80 lakhs per annum. That it was can-
§ide~ risky to purchase it owing to the fact that the firm had not 
j)rodtl:lled the explosive is not convincing enough as the firm had 
agree! 110 give performance guarantee. At this stage, the Committee 
!Can only express their dissatisfaction and hope that such pur~se 
proposals would be examined more carefully in future. • 

[S1. No.6 (Para 2.38) of Appendix II to the 92th Report of P.A.C. 
(Fifth Lok Sabha)] 

3187 LS---2 ; :~ ... >",,;._ 
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AniOD taken 
Noted. 

[Ministry of Defence O.M. No. 39111721D (Proj), dt. 15.12.1WI3J1 

Recommendation 

The Committee are concerned to find that even after six yean of' 
establishing the factory the capacity of the various plants has not heeD 

. utilised fully. This is mainly due to requirements having chanpt 
consequent on change in ammunitions used. The Committee are caD-

vinced that with a little more imagination and foresight these c:J.D-
ges could have been foreseen and the pattern of production cbaDged' 
to utilize the capacity fully. The following points deserve sper.ifie' 
mention: 

(i) Although the plant for production of explosive 'A' went 
into production in 1965, one hundred and fifty-five totmeS 
(costing Rs. 14.4 lakhs) of a particular variety not covead' 
by the agreement with the plant supplier was imported in 
May 1967. There was delay in establishing production of 
this variety. 

[Sl. No. 7 (Para 2.61) of Appendix II to the 92nd Report of P .A.C. 
(Fifth Lok Sabha)]. 

Action taken 

Copies of this recommendation have been given to all productioa 
groups and project groups under the Director General, Ordnance rae-
tories, for guidance. 

[Ministry of Defence O.M. No. 39111721D (Proj) , dt. 15.12.1173} 

Recommendation 

The cost of the process material in the second hand plant proc:und' 
from UK. is very high inasmuch as it is more than six times the cod 
of imported material. This is partly because of low prod\1ction. TeI:h-
nieal studies are being made to carry out modifications. in the pIOCI!II-
sing techniques so as to achieve higher yields and efficienecy_ The 
:~ommittee desire that the cost of production should be progr~ 
"rought down. 

[Sl. No.8 (Para 2.62) of Appendix II to the 92nd Report of P A.C: 
(Fifth Lok Sabha)). 
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Aetioa takea 

The concerned factory would be making a thorough investigation 
to improve the yield during the next manufacturing run. The plant 
has been overhauled to plug all loopholes and to ensure working at 
maximum possible efficiency. Continuous manufacture to improve 
the yield has not been possible due to non-availability of the basic 
raw material, viz. Calcium Carbide. The process is being modiftetf 
to get the intermediate compound GN (for which above raw material 
was required) by a different process. The final conversion from 
GN to Explosive 'A' is also being modified to get better yield. Tbis 
will bring down the cost of Explosive 'A' substantially but the effect 
can be felt only after 1975·76 when FCI are expected to commence 
supply of GN. 

[Ministry of Defence O.M. No. 3911172lD (Proj), dt. 15.12.1973] 

Reeommeadation 

The production of explosive "B" during the years 1969-70, 1970-71 
and 1971-72· was to the extent of only 50 per cent, 43 per cent and 
62 per cent respectively. The Committee understand that the orders 
placed on the factory would ensure full utilisation of this capacity 
provided it could produce the variety of this explosive meant for a 
particular ammunition. According to the Ministry, the production of 
this variety will call for a small addition of another explosive to be 
produced in a plant expected to be available for USe by middle .of 
1974. The Committee desire that there should be no delay in estab-
lishing the required variety of explosive "B" after 1974. 

[SI. No.9 (Para 2.63) of Appendix II to the 92nd Report of P.A:C. 
(Fifth Lok Sabha)]. 

Action taken 

Two batches of Explosive "B" were made incorporating the addi-
tive (small quantity of another explosive) obtained from another 
factory for obtaining a higher calorific value to match the specifi-
cation of the required variety. These hatches were subjected to 
proof test but the results were not satisfactory. This suggests that 
the method adopted is not suitable for the purpose and hence it 
would be necessary to wait till the required explosive plant is c0m-
missioned in the factory for conducting turther trials incorporating 
the additive explosive. However, trials to produce powder with 
lower webs, without the additive explosive, using I-mm die with 0.3 
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mm pin as suggested by the . plant supplier is also in hand. Develop-
ment work is being progressed at a~ levels. 

, . 
[Ministry of I;>efence O.M. No. 39111721D (Proj), dt. 15.12.1973J 

8eeommeadatioD 

The production of explosive "C" during the period 1969 to 1972 was 
far below even the peace-time requirement. The low production has 
been due to low demands and the main reason for this is the delay in 

. switching over from the existing filling to the explosive "C" filling in 
a factory. It is, therefore, necessary to ensure that there is no delay 
in this change-over. Further, the connected process material plant is 
also grossly under-utilised. As there is stated to be demand from 
civil trade for this material, the Committee desire that the process 
material plant should be fully utilised to meet the requirements of the 
factory as well as civil trade. 

[S1. No. 10 (Para 2.64) of Appendix II to the 92nd Report of P.A.C. 
(Fifth Lok Sabha)] 

Action taken 

The Director General, Ordnance Factories has advised the concern-
ed ftI1ing factories to effect the change over from the existing filling 
to the explosive "C" filling as early as possible in consultation with 
the Inspecting Organisation. The filling factories are making eft"rts 
to effect speedy switch-over after procurement of necessary pl8l1ts 

.. 'and equipments. 

, .. 

As regards the connected process material, the factory has been 
instructed to meet the maximum possible demand of the trade. To 
facilitate this and to expedite issues, government sanction has been 
issued for manufacture up to 30 MT for ex-shelf stock for issue to . 
trade. 

[Ministry of Defence O.M. No. 3911172!D (Proj) , dt. 15.12.1973] 

Recommendation 

,The under-utilisation of Acid Plants is attributed to the low rate 
of production of explosive "C" for which approximately 75 per cent of 
the capacities of these plants are mel It is, therefore, all the more 
Ilecessary to take steps to step up production of explosive "C". 

(81. No. 11 (Para 2.65) of Appe'ndi~ II to 92nd Report of P.A.C. 
. . (Fifth Lok Sabha)]. 
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Action 'taka 
, The change over from the existing filling to the explosive "C'· 

filling is being expedited and it would, to some extent, increase the 
utilisation of the Acid Plants. Increased utilisation would naturally 
depend on the extent of orders for the ammunition that are forthcom-
ing from the SerVices and this, in turn, will depend on whether it js 
pElace-time or emergency. To fully utilise the capacity of tht.> Aci. 
Plant, the factory has been selling 56 per cent and 98 per cent Nitric 
Acid subject to availability of anhydrous ammonia to prime raw 
material from FCI. During the last 6 months, the average issue of 
Nitric Acid per month has amounted to 94 tonnes. There is good de-
mand for this store and the expectation is that the sale of Nitric Acid 
could be increased further. 

[Ministry of Defence O.M. No. 39j11721D (Proj), dt. 15.12.1973] 

Recommendation 

The uneconomic working of the EJePlosives Factory can be seen 
from the fact that during the year 1970·71, the total cost of produe-
tion was only Rs. 2.22 crores as against the capital investment at 
Rs. 15 crores (upto March, 1970). During the two years 1969-70 
and 1970-71, the overheads alone accounted for about 74 per cent of 
the cost of production. This points to the need,to fully utilise the 
capacity of the various plants. The Committee, therefore, desire 
that there should be a comprehensive examination of the position 
at the Government level in order to initiate timely action to achieve 
self-sufficiency in respect of the present requirements of explosiVeS 
and to reduce the cost of production. 
[81. No. 12 (Para 2.66) of Appendix II to the 92nd Report of PA.C. 

(Fifth Lok SabhaJ] 

Action 'takea 
No imports are now permitted nor required in respect of the ex-

plosives being produced in the Explosives Factory. However, with 
regard to new types of explosives even if final action is taken to 
achieve self-sufticiency, the development work is likely to be time-
consuming and this position will have to be accepted. 

As regards the cost of production, the cost can be brought down 
substantially only if production is kept at higher levels. Theproduc-
tion in 1971-72 and 1972-73 has been higher. The cost of production 
of all the items would have further come down but for the rising COlt 
of raw materials all round and higher incidence of labour and super-
vision charges. 

[Ministry of Defence O.M. No. 39111721D (Proj) , dt. 15.12.1973] 

! 
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BeeommeadatioD 

The Committee note that the Defence Ministry have now taken 
a decision to appoint their own inspectors. The Committee desire 
that the inspection procedure should always be spelt out in very 
clear and unambiguous terms so that there is no scope for any possi-
ble differences in interpretation. 

[S1. No. 14 (Para No. 2.91) of Appendix II to the 92nd Report of 
P.A.C. (Fifth Lok Sabha)] 

Action taken 

Directions of the PublU: Accounts Committee have been noted. 

[Ministry of Defence O.M. No. 1141721D (Prod.) dt. 18-12-1973]. 

Recommendation 

The Committee note that so far it has not been found possible to 
utilise the rejected steel bars worth more than Rs. 49 lakhs. The 
Committt!e desire that all necessary steps may be taken urgently to 
ensure that the entire quantity of the unused stock of steel bars is 
put to economic use. 

[S1. No. 15 (Para No. 2.92) of Appendix II to 92nd Report of 
P.A.C. (Fifth Lok Sabha)] 

Action 'taken 

The question of utilisation of the steel bars within the Ordnance 
Factories for manufacture of one types of mortar ammunition has 
been examined afresh. Certain technical trials have been undertaken 
in this connection which have given encouraging results ad decision 
laas been taken to utilise part of the steel bars for manufacture of 
Rs. 50,000 Nos. of one type of mortar ammunition. Further efforts 
are in hand for exploring the possibility of Utilising the balance steel 
bar. for production of ammunition items in the Ordnance Factories. 

[Kinistry of Defence O.M. No. 1141721D (Prod.) dt. 18-12-1973]. 

Recommendation 

Owing to the delay in establishing the New Ordnance factory. as 
IIW')Y as 996 quarters constructed between Apri11965 and July 1970 
at a cost of Rs. 89.06 lakhs remained vacant upto October 1971. The 
position as on 23rd June, 1972 was that 661 quarters were lying va· 
cant. The Committee desire that the delay in establishing the factory 
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... the failure to properly co-ordinate all the worb should be en-
',uud&ed and the results reported to them. They would also await a 1"8-
:part regarding the utilisation of the quarters lying vacant. 

[S. No. 16 (Para No. 2.101) Appendix II to 92nd Report of P.A.C. 
(Fifth Lok Babha)]. 

Action taken 

For the construction of quarters for the Ordnance Factory, Ambaj-
:1Iari two Administrative Approvals were issued in April, 1965 and 
August, 1965, the details of which are given below:-

'-l AA No. P. as/6(17)/65/FPClI405/D(NF) dated Por 938 Type I Qrs. 
2-4-1965 1058 Type II Qr •• 

.(b) AA No. F. 28/6(17)/65/Pf1C/5151/D (NP) dated Por 195 Type III Quarters. 
4-8-65 I Type V Quarters. 

I Type VI Quarten. 

The contracts for the construction of these quarters were awarded 
'bf the Chief Engineer on 23/24-6-~, the target date for completion 
Iaeing September, 1966 for Type-I and December 1966 for Type-II 
..quarters. By end of August, 1965 many of these quarters were cons-
tnu:ted upto plinth level. These quarters were completed in the 

:years 1967 and 1968 and were taken over by the factory after rectifi-
cation of the defects progressively between April, 1969 and Decem-
1Jer. aM. j 

The Type III quarters, 195 Nos. AA for which was issued on 
·~5 were covered by contracts on 15-9-67 and 26-10-67. These 
"fIWII'ters were taken over by the factory in 1969-70. 

"1'he setting up of Ordnance Factory, ,Ambajhari was approved by 
'the Expenditure Finance Committee in April, 1964, at a total cost of 
-.Ra. 37.91 crores. This included Rs. 16.30 crores for civil works and 
:...-vices including the cost of land, with a proviso that if it was pos-
sible at a later stage to get the entire project financed from any 
:fuftign aid, the method of tendering should not stand in the way. 

On account of the stringent position of FE, possibilities of meet;-
ing the expenditure for the factory from the US Military Credit Sales 
'Programme was explored. In May 1964, the US Government agree to 
flDance the Project on the MCSP and a consultancy agreement was 
COIlcluded on 27-1-1965 to assess the requirement of plan_ and machni·' 
-aery, civil works and services, etc., and the Ccnsultancy Report was 
:made available in July, 1965. It was also proposed to enter int'o j 
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another agreement wit. ~e US Govt. fo~ procur~ment of plant ' ... 
~cl1inery required for the Project from the USA, the cost of suda. 
plant and machinery being financed from the US MCSP. 

Based on the original planning of setting up the factory and as 
confirmed by the US Govt. that the Project could be completecl 
within 3 years from the date of agreement of plant and machinery. 
administrative approval for several buildings both residential as well 
as industrial were issued from February, 1964 onwards. Contrary to· 
the nox;mal practice of entrusting the construction of civil works of 
Odnance Factories to the M.E.S., the works connected with the new' 
factories were entrusted to the State PWDS, as MES was already 
overburdened with Service's works. The Maharashtra PWD who 
was asked to undertake the works at new Ordnance Factories, Chanda .. 
Ambajhari and Varangaen had established their organisation in 
1963164 and were ready to take up the work j'n full swing by the end! 
of 1964. " , ~ ;"'~l ", , 

In June, 1964, it was intimated by the US Government that the 
construction of Industrial Buildings, except those which were in 
advanced stages of construction, should be deferred till such time the' 
Engineering Study was completed and these buildings could be clear-, 
ed for construction after October/November, 1965 only. Thus bet-
ween the middle of 19.64 and the last quarter of 1965, administrative-
approvals were issued mostly for non-industrial buildings. This W8S' 
done on the assumption that the promised US assistance would be-
forthcoming and that the Project could be completed by 1968 as ptr 
planning. 

The question of stopping the issue of AAs for the quarters was' 
considered in the light of the likely delay in the implementatioll of 
the Project, but the construction of quarters was allowed to be pro-
ceeded with an account of the fact that:-

(a) Postponement at construction would involve additional ex-
penditure; 

(b) State Government could not be expected to maintain a 
large constructiou .taft idle; 

(c) As suggested by US authc'l'ities, it was decided to entrust" 
the responsibility of procurement of plant and machinery 
to the US consultants in which case the plant and machi-
nery would be available in October I December, 1966 for 
erection. t" 

Although the US Government had agreed to' ifnance' t~e Amba-
jhari Project from the MCSP and offers for placement, of an order 
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for technical consultancy for procUDtme!lt of·.pt_ad machinery, 
et.c. were received in March, 1965, the US Government withdrew the~­
assistance after the Indo-Pakistan eonftict in 1965. It was therefore~ 
left to the Government of India to find out resources from within and 
also to procure plant and machinery from whatever sources available. ' 
The tight foreign exchange position led to the sanctioning of the pro-
curement of plant and machinery for the first phase in two stages one, 
in March, 1966 and the second in October, 1966. The unhelpful atti-
tude shown by the European countries and USA who are traditional 
suppliers of ammunition manufacturing plants to India had forced the 
Government to have a rethinking on the procurement practice and it. 
was decided that as far as possible HMT would collaborate with 
foreign manufactures for the supply of special purpose machines so 
that these could be progressively manufactured by them. Naturally 
this process of procurement of plant and machinery took time; as. 
against the original expectation of receiving the machines by Decem-, 
ber, 1966 from U.S. 

All the factors mentioned above resulted in the strength of the-, 
factory being kept very low, whereas a number of- quarters were· 
constructed and taken over. Although 996 quarters were lying vacant 
in October 1971, the situation has steadily improved with the factmy 
taking up the erection and commissioning of machineS'-and'improving': 
upon their production targets. 

Position as on • 1-1-1972 949 quarters vacant. 
31-,-1972 698 quutera vacant' 
31-4-1973 199 quarters YlCant. 
31-8-1973 77 querters vacant. 

A number of applications for allotment of these- quarters are being-
screened by the factory. The remaining quarters; excepting a few' 
of them which are required to be kept vacant for administrative rea-
sons, have since been allotted. 

[Ministry of Defence O.M. No. U.O. No. 11(4)173\D(NF), dt. 25-1-1974)-

Recommendation' 

It is unfortunate that the lathes were not erected within the-
warranty period of 12 months. The Committee are inclined to take-
a serious view of the delay which shows lack of planning. Apart: 
from taking suitable action this regard, strict instructions should be-
issued to all concerned to avoid delay in erection of· machines so as~ 
to safeguard the financial interest of Govemment. 
[S1. No. 20 (Para 2.132) of Appendix II to the 92nd Report of P.A.C:. 

(fifth Lok Sabha) ]~, 
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A .... Tllkllll b.r DtlpBbII-t 01 SuPPV 

ID6t.rut:~ ~g.rdJng completion 01 erecti(J/J work Il'itIJiJJ the 
warranty WIOd b.,v.tt. been J.ued vide Olllce Order No. 73 daced 
18-7-73 (CopY en~Osed). 

[Department of Supply O.M. No. P, UI-20(6) /71, dt. 18-12-1973]. 

GoVERNMENT OF INDIA 

DI~ECTORATE GENERAL OF SUPPLIES. & DISPOSALS 
CO-ORDINATIO~ SUPPLIES SECTION (CDN-2) 

NEW DELHI-l 
Office Order No. 73 dated 18-7-1973 

SUBJECT: Contract. subject to WOT1'4nty c14use-Completicm of erec-
tion work within the warranty period. 

In a contract subject to warranty clause the erection work was 
not completed within the stipulated warrantly period of 12 months 
which had adversely a!fected the financial interests of the Gov-
ernment. 

2. The P.A.C. have taken a serious view of this lapse and have 
desired that strict instructions sht «lId be issued to all concerned to 
avoid delay in erection, of Plants & Machines so as to safeguard bJe 
-financial interests of the Government. 

3. The purchase officers are requested to ensure that in cases of 
contracts subject to warranty clause, the erection work, wbere erec-
tion is to be undertaken by the consignee, is completed well within 
the period of warranty period by pursuing the matter vigorously 
with all concerned. 

4. The consignee should be informed of the consequence if erec-
tion is not undertaken by him promptly. It should be further im-
pressed on him that he would have to take full responsibility for any 
loss arising from delay in erection of Plant I Machinery on his part. 

Sdl- B. B. TANEJA 
Deputy Director (CSI) 

Action Taken by Ministry of Defebee 
The machines in question were received by the Ordnance factory, 

Kanpur in Sept. 1968. They were covered by a warranty period of 
12 months i.e. upto Sept., 1969. 
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2. ·fhe delay in the erection and commissioning of the machines 
Were due to the following reasons: 

(8) These machines were part of a production line planned tor 
a specific item of ammunition and were tooied up for 
various second operations and final assembly operations. 
The final trial of the machines in regular production could 
be done only after the entire line wu commissioned, 
which were comprised of a large number of other 
machines. 

(b) The building where the machines were to be erected was 
scheduled for completion in Nov., 1968. The building was 
completed only by March, 1969. 

(c) Erection of the entire line took also more time than ex-
pected, since delivery of many of the other machines were 
delayed by varying degrees. 

3. The erection and commissioning of the line could be completed 
only in March, 1969 and the defects in the machines could be reported 
to the firm only in April, 1970 after final trials. Suitable instruc-
tions have sinCe been issued by the DGOF to the General Managers 
of Ordnance Factories to ensure against lapses of the type. In this 
connection a copy each of DGOF circular No. 0051921AIPAC dated 
30-11-73 and DGOF No. 263111ID(Proj) EIMI .dated 4-12-73 is 
enclosed. 

To 

[Ministry of Defence O.M. No. 4110173ID(Prod.), dt. 18-12-73]. 

M.O. 0051921AIPAC 
GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
DIRECTORATE GENERAL, ORDNANCE FACTORIES 

6, Esplanade East, 
Calcutta-I, dated the 30th November,1973. 

All Factories, 

(Attention of General Manager) 
SUBJECT: 92nd of P.A.C. (1972-73) recommendation I observations on 

the purchases of machines both from indigenous and im-
ported sources. 

1. From the last two years various draft audit paras are being 



22 

received in this office connected with the machines purchased DO~b 
from indigenous and imported sources. Broadly speaking, the ir-
regularities are of the following nature: 

1.1. Machines have been procured with a specific intention of' 
immediate utilisation to augment capacity, but these have 
not been erected in time for very many reasons, some of 
which are actually within the control of the factory. This 
delay has resulted in blocking of Government money which 
is being strongly criticised. Moreover, delay in erection 
and commissioning of the machines has resulted in defect!! 
coming to light after expiry of the warranty period and 
consequenUy the firms could not be held responsible for 
making good the loss. Even otherwise delay erodes the 
available warranty period. 

1.2. There are cases where the machines have been received 
without adequate quantities of tools and accessories which 
were stipulated in the AlT. Later verification has shown 
that either there has been pilferage or the~e has been 
shortage in supply and in such cases also the delay in 
erectionlcommissioning of the machines has resulted In 
loss in production as well as blocking of Government 
money for a long period and thereby attracting adverse 
attention. 

1.3. In certain cases the machines have been ordE:red without 
simultaneously covering in the AIT adequate Nos. of tools 
and accessories. The argument put forward by the factory 
has invariably been that without getting the machine 
(which may be new to the country) they are not in a 

position to say whether the toolslaccessories can be pro-
cured from local sources andlor by pr.oduction in their 
factory or sister Ordnance Factories. This has resulted in 
delay in commissioning of the machines, which has attract-
ed audit attention since their point of view is that even 
before ftnalisation of the order for the machines, all these 
engineering aspect should have been thought of well in 
time and properly covered in the AlT. 

1.4. Instances where requirements of civil works to house the 
plant and machinery being procured not being planned 
well in time are not uncommon. This has resulted even-
tually in the belated erection and commissioning of Plant 
and the machinery thereby seriously eroding the warran-
ties and guaranteer. GMs should, therefore, ensure that 
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these requirements are thought of at ~e ,tjme. pf fonnula-
tion of statement df ~al(VtO" ~bvtate 'voidable loss of 
warranties and guarantees. Machinery ihould not be 
otdered unless definite dates are available for completion 
of buildings I services. 

2. In all the above cases, DGO'II Hqrs. is also being put to a very 
-embarrassing situation in as much as draft audit paras are not being 
replied with full coverage of the various audit objections and the 
'factories have been noticed to give incomplete/vague replies which' 
'necessitate further reference to the factories. It is, therefore, en-
"joined that the General Managers in their own interest should have 
;a proper track of all such machines which have been procured from 
;abroadlindigenous sources with the express objective of utilising 
them in the shortest possible time. General Managers may issue 
suitable instructions to the officers in the Engineering Branch and 
'Concerned sections for attending to such points of objection in the 
light of the above remarks. There should not be any delay in reply-
'lng to the draft audit para/questionnaire. Only 6 weeks are allowed 
for formulating the Ministry's comments, which period includes the 
transition of correspondence between. Ministry and DGOF, DGOF 
.and the factory and finally to Ministry who ultimately is responsible 
:for compilation of the comments for forwarding to DADS in time . 

. Please acknowledge receipt. 

Sdl- P. RAJAGOPALAN 
Adell. DGIP&E 

Copy to: 
for Director General Ordnance 

Factories. 

The Regional Director, Northern Region, Kanpur. 
The Regional Director, Central Region, Jabalpur. 

The Regional Director, Western Region, Kirkee. 
The Regional Director, Eastern Region, Calcutta. 

~ 

~ 
They are re-
quested to 
watch the abOve 
aspec's during 
the visit to J factory. 

Copy of DGOF U.O. No. 263IIIID(Proj.) IEIM dated 4th December, 
1973 addressed to All Factories and copy to RD(WR). RD(WR): 

R. D. (NR); RD (ER): RD(CR): 
Sub: P.A.C. recommendationslobservations on the" purchase of 

machines both from indigenous and imported sources-
delay in installation of Plant & Machinery. 
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ttef:-No. 546/71/A/PAC dated 29-11·1973. 

1. In continuation of the above circular issued on the subject, the-
following drill is laid down for compilance by the factories to facili-
tate. close monitoring of timely erection of plant and machinery. 

2. The factories wil maintain a register to keep watch on the 
erection of P&M. This will contain the following particulars:-

(a) Name of the machine. 
(b) SOIAT No. & Date. 
(c) Warranty & guarantee ~riod as per SOIAT. 
(d) Date of arrival inside the factory. 
(e) Date of erection. 
(f) Reasons for delay for erection. 
(g) Date of Commissioning. 
(h) Reasons for delay for commissioning. 
(i) ContractuallFinancial implication, if any. 

Normally it should not take more than 3 months to erect and 
commission the P&M, even assuming limiting factors such as inad/':-
quate erection materials, shortage of erection personnel etc. A high. 
light report should be sent to the ElM Section in DGOF Hqrs. with 
copy to the concerned- sections in the Hqrs. (giving list of detai~; of 
P It M in form at as per enclosure to this letter). 

3. This system would enable indentification and initiation of ne--
cessary corrective action in respect of-

(a) Items lying unerected for more than 2 months from the 
date of-receipt; 

(b) Items erected and not commissioned within 3 months for 
the date of receipt; 

The reasons for the above delays should also be brought out high-
lighting contractual I financial implication viz. likely erosion of 
guaranteelwarantees etc. The report should be sent on a monthly 
basis so as to reach the ElM Section and the concerned sections of 
this Hqrs. not later than the 15th of the succeeding month. 

4. Kindly acknowledge receipt. 

Sdl- (P. RAJAGOPALAN) 
EDDLDGjP&E 
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CIIIUIl. DGOP 1M,. No. a63111ID (Praj)/BIM dtJtltl 4-U-73. 

N.O.C. 

AtiL DG/AMMN. 

DDG/Eng. 

DDG/Ammn 
DDG/BP 
DDG/Ena. 
DDG/WP 
ADG/PO 
AOOjP;P-

• .A DG/EP-I 
ADG/TU 
ADG/MP 
ADG/Ord. 
ADGiWP-
ADG/M 

Sections: 

P/Proi-II 

E/M-Prol 

E/M-I &a 

BIB 

for information. 
, 

The above arrangement of instructinl factories to forwud one 
copy to ElM Section has been done with • view to havinl. 
centralised record Cor such cases. 

1 
I Any seriou. laple may kindly be brouchl to the mowle<"!ge of Addl. roo_GOP. . 
I 

J 

B/p VFI/CeU 

E!P-I GIP/Ceu 

P/Proj. p/W (proj) 

Chanda Cell SSP. 

P/W 

P/NRF 

P/W (L-70) 

P/DC 
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CHAPTUJII 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

-NIL-

3187 LS-3. 
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.' , UlAPTEIt 'IV 

~Ji:COMUENDATION'$IOBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN· ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

Recommendation 

The Committee regret that three double-chamber annealing fur-
naces were found defective on' receipt. Payment of Rs. 5.82 lakhs 
represen·ting 80 per cent of the cost was made after initial inspection. 
The Committee do not think that the inspection was adequate in so 
far as the equipments were not assembled in the firms works and 
defects removed prior to despatch. This aspect should therefore be 
gone into. 

[So No. 17 (Para 2.116) of Appendix II to the 92nd Report (Fifth 
Lok Sabha)]. 

Action taken 

In case of heavy equipments and big plant and machineries, com-
plete assembly with all the component parts and installatil'l at 
firm's premises and testing the same thereafter for proving the per-
formancelcapacity are not feasible. Such plants cannot be despatched 
duly assembled with all the components and if this is done then dis-
mantling the same may result in damage to the component parts and 
mis-alignment, thereby, presenting difficulty in its subsequent 
assembly at the consignee's end. Therefore, in such cases, the con-
tract stipulated inspection of component parts only at firm's works 
or at the premises of their sub-contractor (which may not be at the 
same place. After inspection, the components are sent by the firms 
direct to the site and the final performance checks I tests are carried 
out at site after completion of installation/erection. 

The initial inspection of the component parts in this case was 
carried out at different places. The fire bricks were inspected by 
Director of Inspection (Met), Burnpur; Deputy Director of Inspec-
tion (Met), Rourkela and the Director of IJ"Ispection, N.I. Circle, 
New Delhi. The rest of the components were inspected by Director 
of Inspection, Bombay. As per terms of the contract, the component 

28 
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parts were sent to the consignee after initial inspection and the per-
formance test could only be c~rried out after complete assembly of 
the component parts and inside lining of the Furnace with fire-bricks 
and completion of erectionlin$.taUaUm of the Furnaces by the con-
signee. 

From the above it will be seen that inspection of .the assembled 
Furnace at the firm's works was not feasible. The components, 
after initial inspection were· sent from different places direct to the 
site. The discrepancies noted during the final inspection related to 
design, defects and performance which could be observed durine 
erection and ·test at site only. . . 

[Department of Supply O.M. No. P-I1I-20 (6) /71, dt. 18-t2-19V3]. 



CHAPTER V 

RECOMMENDA TIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

RecOlDMeDdation 

The CoDUDittee are distressed to note that out of the 34 special 
storage sheds for an ammunition depot constructed and completed 
in July 1965 at an approximate cost of Rs. 88.80 lakhs, 31 sheds de-
veloped eracks and showed signs of deterioration within a short period 
of 5 years. The repairs to these sheds are estimated to cost additional 
Rs. 14.10 lakhs. '!be Committee feel that this is clearly a case of de-
fective construction for which responsibility at all levels should 
be fixed and those found guilty should be dealt with without any 
leniency. The Committee would like to be informed of the action 
taken in this behalf within three months. 

[So No. 3 (Para No. 1.42) of Appendix II to 92nd Report of PAC 
(Fifth Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. 

2. In so far as the question for fixing responsibility for lack of 
proper supervision and execution of work is concerned, a staff Court 
of Inquiry was constituted in September, 1972 and final orders of the 
General Officer Commanding-in-Chief, Southern Command, were 
passed thereon on 27th April, 1973. In all, 5 officers (one Superin-
tending Engineer, three Executive Engineers and one Assistant Exe-
t.utive Engineer and five sub-ordinates (Superintendents Buildings! 
RoaruL Grade I) were blamed for not executing the work to the re-
quired standard. 

The Superintending Engineer has already retired on 9th May, 1970. 
One of the Executive Engineers had reverted to the State Public 
Works department (Rajasthan) on 7-9-1966. Out of the remaining 
two Executive Engineers, one had resigned on 10-1-1969 and the other 
had retired on 12-4-1970. In respect of the Assistant Executive 
Engineer who is stil in service, draft memo. of charges is being 
initiated. by the Chief Engineer, Southern Command, Poona. Fur-
ther action will be taken on receipt of the same . . ' . " . . 
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Out of the subordinates, one Superintendent, Buildings/Roads, 
Grade I had already retired on 23th February 1973. In regard to the 
othetfour Superintendents Buildings/Roads, Grade I, the Zonal Chief 
Engineer has been directed to institute disciplinary proceedings 
against them. Imposition of major penalty in each case is contempla-
ted. 

The question whether any action can be taken against the Oftlcers 
and one of the subordinate, who have already retired, resigned or 
rewrted to the State Public Works Dpartment, is under examina-
tion. 

3. The Court of Inquiry have also recommended that legal action 
be taken against the contractor for constructing tbe sub-s¥dard 
structure. Chief Engineer, Poona and Rajasthan Zone, has been 
advised to take up with the contractor the question of recovery from 
him of the difference in cost of ,the work as contracted for and the 
cost of the work actually carried out, after obtaining opinion of 
District Government Counsel on this issue. Further developments 
are awaited. 

4. A further note will be sent to the Committee in regard to (t) 
the disciplinary aspect of the case against officers and subordinates 
both in service and retired, and (n) recovery of the dues from the 
contractor. 

5. D.A.D.S. has seen. 
_ . rMinistry of Defence U.O. No. 15'(1)17211151-SID(W)-(II), dated 

9-11-1973] 

Recemmendation 

The Committee are unhappy to learn that 2,400 tonnes of steel bars 
of a specified quality required for manufacture of ammunition shells 
in an ordnance factory imported during October, 1968 to January, 
1969 were found to be· unsuitable for the purpose for which they 
were procured. Out of the· total quantity of 3.000 tonnes only 608 
tOJ'1l\es of the steel ban; could ,be accepted and the balance value at 
as. 49.03 lakhs were· rejected as unsuitable. From the information 
made available to the Committee it is clear that the defects in the 
steel bars crept in at the time of ,the .lJwmalising process. Normalisa-
tiRn of steel bars in the factory which ought to have been done in 
still air as per the f1it .. ndard procedure was, according to the Chief 
Inspector of Metals. Ishapore, done in a blast of very cold air, which 
afllec:ted the phySical properties of the metal. It is unfortunate that 
the IMpector of DG, ISM, London who carried out the inspection at 



32 

the factory failed to verify the method of normalisation adopted as 
he took it for granted that the normalisation had been done as per 
the normal practice. This is a lIel'ious lapse which the Comm1ttee 
feel, ought to have beeD investigated fully for fixing responsibility 
in 1969 when the defects first came to light. The Committee were 
informed that the particular inspector was allowed to resign in June, 
1972. The reasons why no action was taken against the inspector 
before he was allowed to resign may be gone into critically and res-
ponsibility fixed hr the lapse on the part of the concerned officials. 
The Committee desire that legal opinion should be obtained on the 
point whether the supplier could have been compelled to replace the 
d~fective supplies at their own cost under the guarantee clause. 

[So No. 13 (Para 2.90) of Appendix II to the 92nd Report 
(Fifth Lok Sabha)] 

Action taken 

The question of fixation of responsibiUty i& under examination of 
the Vigilance Wing of the DGS&D. The findings of the vigilance 
probe would be intimated to the Committee in due course. 

Recommendation of the Committee to obtain legal opinion whe-
ther the supplier could be held responsible has been noted for comp-
liance and the Committee would be informed of the flnal outcome, 
in due course of time. 

[Department of Supply C.M. No. P-III-20(6) \71, "dt. 18-12-1973] 

Recommendation 

As regards the question of rectification of defects the Committee 
have been informed that the DGS&D will be referring the cases to 
the Minhtry of Law to examine the legal position. The delay of over 
2 years in doing so is obviously unjustified. The Committee desire 
that a final decision in this regard should be taken without any 
further delay". 

[S1. No. 18(Para 1.117) of Appendix II to the 92nd Report 
(Fifth Lok Sabha)] 

Aetloa taken 

In this case the stores were supplied in dtsmentled conditions at 
consignee's end and erection work was carried out by the Consignee 
himself. Furnaces after erection are not giVing desired results and 
the supplier has blamed the Consignee for the wrong erection work 
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carried out by him. However, a performance notice in consultation 
with· ~e Ministry of Law has been served on the supplier on 7-12-73. 
T~e Committee would be informed of the further developments in 
due £Ourse of time. 

[Department of Supply O.M. No. P-III-20(6) 171, dt. 18-12-1973] 

Recommendation 

The Committee find that 11 lathes procured at a cos~ of Rs. 1.75 
la1ms were found defectiVe erection. Although the DGS&D is Of the ~ 
view that the inspection was done properly, the Defence. Department 
have considered that all the defects are attributable to defective 
workmanship design. The lathes could have been rejected if proper 
inspection had been carried out by actual trial by the DGs&D's 
inspector before despatch. The Committee desire that the matter 
should be investigated with a view to fixing responsibility. 

[Rl. No. 19(Para 1.131) of Appendix II to the 92nd)l.eport 
(Fifth Lok Sabha)] 

Action lak~n 

The matter regarding fixation of responsibilLty is being investi-
gated by the Vigilance Wing of the DGS&D. The findings of the 
vigilance probe would be intimated to the Committee in due course. 

[Department of Supply O.M. No. P-III-20(6) 171, dt. 18-12-1973] 

NEW DELHI; 

March 13, 1974. 
Phalguna 22, lS9S' -(8) . 

JYOTIRMOY BOSU 

Chai,.man, 
Public Accou.ntB Committee. 
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